FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)

1 . | i A DLDER |
A D( : DIA :
1..NAME OF CORPORATE PERSON HANKOOK TIRES INDIA LLP
2.| Date of incorporation of 20/04/2017

Corporate Person

3.| Authority under which Corporate Registrar of Companies, Delhi
Person is incorporated /registered

4. Corporate identity number / limited | AAJ-2143
liability identity number of
Corporate Person

5. Address of the registered Office | Plot No 24, Kh. No. 20/19, Ground Floor,

and Principal office (if any) of Naveen Vihar Extension, Village Begampur,
Corporate Person North Delhi 110086

6.| Liquidation commencement date | 29.12.2021
of Corporate Person (Intimation received on 11.01.2022)

7./ Name, address, email address, Mr. Sapan Mohan Garg
telephone number and the Insolvency Professional
registration number of the Reg. No: [BBI/IPA-002/IP-N00315/
Liquidator 2017-2018/10903

Add: C-585 Basement, # Z-94,

Defence Colony, New Delhi,

National Capital Territory of Delhi-110024
Email: sapan10@yahoo.com;
liquidator.hankook@gmail.com

Contact No.: 9810502994

8./ Last date for submission of claims | 10.02.2022
(thirty days from date of receipt of
intimation i.e. 11.01.2022)

Notice is hereby given that the HANKOOK TIRES INDIA LLP has commenced voluntary
liquidation on 29.12.2021.

The stakeholders of HANKOOK TIRES INDIA LLP are hereby called upon to submit a
proof of their claims, on or before 10.02.2022 (thirty days from date of receipt of intimation
l.e.11.01.2022), to the liquidator at the address mentioned againstitem 7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Sd/-

Sapan Mohan Garg

Liquidator, Hankook Tires India LLP

Reg. No: IBBI/IPA- 002/IP-N00315/2017-2018/10903

Add.: C-585 Basement, # Z-94, Defence Colony, New Delhi,

Date: 12.01.2022 National Capital Territory of Delhi, 110024
Place: Delhi Email: sapan10@yahoo.com / liquidator.hankook@gmail.com
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APPEMNDIX-Y [See rule &(1 )}
POSSESSION NOTICE
i(For Immovable Property)
Wharaas,
The undersigned being the Authonzed Officer of ART HOUSING FINANCE [INDIA) LIMITED [CIN
MO, UES9990L201IPLC255432] under the Secuntizalicn and Reconstruclion of Financlal Assels
and Enfarcament of Securily Intarest Act 2002 and in exercise of powers conferred under saction
130123 read with Rule 3 of the Security Interest (Enforcement] Rules 2002, issued a Demand Mofics
dabad 12.10.2027 for Loan Actount Na. LNMYRO1418 - 190005872 callng upan lhe bamrowars)
AVINASH KUMAR & RAMESH KUMAR GUFTA & VEENA GUPTA fo rapay tha amouni mentioned
Irithe noflce being Re.5,11,9920 (Rupees Five Lakh Eleven Thousand Nine Hundred Ninety Twa
Only) as an 11.10.20:21 and inbarast tharean within G0 days fram the dale of racespl of tha aid nidica.
Thr ceroweer having fakad 1o repay the amounl, nolice = haraby gven 1o T borswens) and he
pubkic in general that the undersigned has taken symbolic possessian of the properly dascribed
herein below in exercise of powers conferred an him under Sub-Section (4] of Saction 13 of the Act
readwith Rule 8 ol the Sacunly Inerest (Enloscamant) Rules, 2002 on 12.04. 2022
The Dcrrcssar ik parliculas and the pubibs in genaral ane herebly cautioned not i dexl with e properly
and ary dealings with tha propesty will be subject to fhe charge of ART Housing Finance (Indiz)
Limited for an gmount of Rs.5,11.9820- (Rupees Five Lakh Eleven Thousand Nine Hundred
Minaty Two Only] as an 11,100,202 and inbarast Ibarean
The borrmeer's attenbon is imvited 1o provisions of Sub=Seclion (8) of Seclion 13 of he Acln respect
of tme evailabla, ioradeem the Sacured Assat.

DESCRIFTION OF THE IMMOVABLE PROPERTY WHICH IS BOUNDED AS UNDER:

Ph.: 129-2424251, 2412935

POSSESSION NOTICE (For immovable propertylies)
Whereas, the undersigned being the authorized officer of the BANK OF BARODA under
the Securitization and Reconstruction of Financial Assats and Enforcement of Sacurity
Inferest Ordinance Act, 2002 and in exercize of powers confermed under Section 13 (12)
read with rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice
daled 01,11.2021 calling upon the borrower Mr Kamal Singh & Mr Vijay Kumar lo repay
the amaunt manbioned in the nolice being RS. 14,17, 737/ (In words - Fourteen Lakhs
Seventesn Thousand Seven Hundred Thirly Seven only) as on 31.10.2021 together
with further interest thereon at the confractual rate plus cosis, charges and
expenses fill date of paymentwithin 60 days from the date of receipd of the said nofice,
The borrower having failed to repay the amount, notice is hareby given fo the bormower and
the public in general that the undersigned has taken possession of the property described
herein below in exercize of powers conferred on him / her under Section 12 {4) of the said
Ordinance Act read with rule 8 of the security interest Enforcement Rubes, 2002 on this
11th day of January of the year 2022.
The BorrowerGuarantorsMortgagors in particular and the public in general |5 hereby
caufioned nod to deal with the property and any dealings with the property will be subject to
the charge of the Bank of Baroda for an amount of Rs. 14,76,355/- (Fourteen Lakhs
Seventy Six Thousand Three Hundred & Fifty Five Only)and further interest thereon
at the contractual rate plus costs, charges and expenses till date of payment,

o ”..E'Hs;‘:':","? .E.!.E'H‘“"Eﬁﬁ':ﬁ.ﬂ!-ﬁi.r'a'.”'TE" B3 3 = ?“,, L e R, Govind Bhawan, NE-5, B.K. Chowk. € STATE BANK OF INDIA BRANCH OFFICE : CIVIL LINES, LUDHIANA U I R R TN L LM
RouBNG PMANCE e, 1 oif Fle detali 5 .|-.| 354 p|';1:..- r-:-_;...-...-.. Herw Dalbi-110034 M Fheckpes, N Speciiic and the publsc, in general, ane hansdy rotiled thal auction of the gold ornaments phedged (n the bekow meniiored Sooounts 15 proposed 1o e
: g | : Fandabad, (Haryana)
R Fianich Office &3 uu..m. var Fiiase 4, Garugram, Haryana 122005 o et J conducied on 20001 2022 from 01:00 P.M. to 02:00 P.M. at respeciive branches as mentioned below

Mame of the
Borrawer

M=z. Harpreet Kaur |33-B, Industrial Area , Rudra |

Clo Sher Singh

Address Outsatnding Amount

Rs. 40 571/-
Enclave, Lohora, Ludhiana |

a5 on 12.01.2022 plus Interest & other Charges

Branch Manager
& Contact No

Sanjeev Aggarwal
9896765997

Gross Weight
[(in Grams)

[ Term= & Conditions of Auction - Decision regarding acceptance of an affer for purchase of Jewellery through auction would be that of the Bank and the Bank =
not bound to accept the highest offer. Bidders are hereby requested to take note of terms and conditions of auction stipulated hereunder in thelr own interest: 1.
The Bank does not guarantes the weight or purity of the Jewelleryicains, either of its gold contents or otherwise. 2. If the successful bidder fails to pay the
amount, the bidder shall forfeit the sarnest money and the jewel may be resold within 30 days from that date and shortfall it any in excess of the sarmest money
shall ba recoverable from the bidder who has successfully bid at the earlier auction but did not take delivery of the jewel against the paymenl 3. The
unsuccessiul bidder shall be entitled for the refund of the earnest maney immediately after the auction ie over, 4. |t shall be lawful tor the bank (o stop the auction
| atany stage withoul assigning any reason in which case esarmest money shall be refunded to whoover makes the deposit.

[ Date: 12.01 033

Place : Ludhisna

Branch Head

Integra

GARMENTS & TEXTILES LIMITED

CIN -L18109MH2007PLCT7 2888
REGD OFF: 2A, TILAK NAGAR, MEGHRANJANI APARTMENT, NAGPUR, MAHARASTRA-440010,INDIA

STATEMENT OF UNAUDITED FINANCIAL RESULTS FOR THE QUARTER AND NINE MONTH ENDED DECEMEER 31,2021

{? in Lakhs except per share data)

M —AKShay  Rftanna, Mrs.van] T0-January-2022

pees Fifty Four Lakh Seventy Seven
ﬁfhousand fE/lv

Artificial Jewellery, Mrs. Poojd e Hundred Ninety Only)

Rupees Fourteen Lakh Fo Thousand

(ProspectNo.859599,040835) | (1P°c Four Thirty Eight Only

[NIT.—Prashant saimi, M. Urvashi| 10-J
Saini, (Prospect No.1L10018228)

YAy 44

Two Thousand FourHundred Forty-EightOnly)

contact to Authorised Officer at Branch Office:-

Date: 13-January-2022 Place: Delhi/NCR

amount due as on date of Demand Notices and security offered towards repayment of loan amount are as under:-
I ot — S Bescrintionof I : ” }
At plece and parcel of (e property bemg ;|
Khanna, Pooja Cosmetics And Prospect No. 359599 Rs. 54,77,590/-| property no. 99 area admeasuring 161.14 Sq. Mtrs
situated at Model Town Tehsil and District
Khanna, Mr. Vinod Kumar Khanna |Prospect No. 940835 Rs. 14,40, 738% Ghaziabad, Uttar Pradesh ,India

anuary- Al Inaﬁpmﬂm
Rs. 17,42,448)- (Rupees Seventeen Lakh Forty- [ 505, 5Th Floor, Tower-2, having a carpet area of 583.04

sq. ft. and balcony area of 110.31 sq. ft., The Serenas,
Sector36 Gurgaon, Haryana, India, 122001

ST - S roTeSAELHE l -
13(4) of the said Act. and the applicable Rules, entirely at the risks, costs and consequences of the Borrowers. For, further details please
"Office No 1, First Floor, Mahaluxmi Metro Tower, Plot No. C -1,Sector - 4, Vaishali
Ghaziabad, Uttar Pradesh-201010" Corporate Office: IIFL Tower, PlotNo. 98, Phase-IV, Udyog Vihar, Gurgaon Haryana

Sd/- Authorised Officer For IIFL Home Finance Limited

PROPERTY BEING SITUATED FLAT/UMNIT NOQ. SUN 1-0903 ADMEASURING ABOUT : ; . e ; 0 P &
875 SO. MTR. MIGSUN ROOF, DEVELOPED BY THE BUILDER® SITUATED AT The Bnrrn-:er attention is invited to provision ﬂTEuh-?Emlﬂn |8) of section13 of the Act, in HS Particulars Three Months Ended Nine Months Ended Year Ended
KHASRA NO. 4, 5, & 51 RAJ NAGAR EXTENSION, SIKROD, GHAZIABAD - 201002 | | Tespectoflime available, o redeem the secured assats. o. 31-Dec-21 | 30-Sep-21 | 31-Dec-20 | 31-Dec-21 | 31-Dec-20 | 31-Mar-21
=i il b e i Description of the Immavable Property Unaudited | Unaudited | Unaudited | Unaudited | Unaudited | Audited
NORTH : AS PER TITLE DEEDS SOUTH : AS PER TITLE DEEDS H No. B16P, Urban Estate, Sector 35, Faridabad, Haryana, measuring 293 sq mis,, 1 | Total Income 1,811.26 3532 _ 1,842.17 - 0.41
Bounded as : North - H No 817, South - H No 815, East - H No 1256, West - Road - '
Placa: GHAZIARAD ART HOUSING FINANCE (INDIA) UIITED | | Date - 11012022, Place : Faridabag Authorized Officer, Bank of Barod £ P . fhows - vjon T gaee hi Ll i Dol i
ace: dle : - , Place : Famdaba uthorize r, Ban aroda =
2 Met Profity (Loss) After Tax 53.38 10.06 -16.00 5449 -48.00 -60.55
4 | Total comprehensive incame for the pericd 5338 10.06 16.00 54.49 48.00 B.55
SEMAND NG g Paicl up Equity Share Capital (Face Value Rs.3 1,089 a7 1.089.597 1.089.97 1,089.97 1,089.97 1,08997

Under Section 13(2) of the Securitisation And Re d Enforcement of Security InterestAct, 2002 (the each)
said Act.) read with Rule 3 (1) of the Security Interest (Enforcement) Rules, 2002 (the said Rules). In exercise of powers conferred . . . ; : -
under Section 13(12) of the said Act read with Rule 3 of the said Rules, the Authorised Officer of IIFL Home Finance Ltd. (IIFL HFL) Whilst care is taken prior to & | Earning per Equity Share of Rs 3 each
(Formerly known as India Infoline Housing Finance Ltd.) has issued Demand Notices under section 13(2) of the said Act, calling upon acceptance of advertising Rasis 015 003 004 015 013 017
the Borrower(s), to repay the amount mentioned in the respective Demand Notice(s) issued to them. In connection with above, copy, it is not possible to verify : ik, : : : :
notice is hereby given, once again, to the Borrower(s) to pay within 60 days from the publication of this notice, the amounts indicated its contents. The Indian Diluted 0,15 0.03 0.0 0,15 -0,13 017
herein below, together with further interest from the date(s) of Demand Notice till the date of payment. The detail of the Borrower(s),

Express (P) Limited cannot be MNotes:

. 85,
held responsible for such 1
contents, nor for any loss or !
damage incurred as a result of
transactions with companies,
associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies or
entering into any agreements
with advertisers or otherwise
acting on an advertisement in
any manner whatsoever.

i o

The standalone financial results of the company have been prepared in accordance with Ind AS prescribed under Section 133 of the
Companies Act 2013 (the Act) read with the relevant rules thereunder and in terms of Regulation 33 of the SEBI (Listing Okligations and
Disclosure Reguirements) Regulations 2015.
2. The above Quarterly and Nine Months results have been reviewed by the Audit Committes and approved by the Board of Directors at their
meeting in their held in January 11, 2021. The Statutory auditors have carried out a limited review of the results for the guarter and Nine
Month ended December 31, 2021
The results of the Company are also available for investors at www.integragarments.com, www.bseindia.com and www.nseindia.com
Previous year/period figures have been regrouped/reclassified/rearranged, wherever nacessary.

Place: Mew Delhi
Date: 11.01.2022

for and on behalf of Board of Directors of
Integra Garments & Textiles Limited

Vishesh Gupta
Managing Director
DIN: 00255689

| ‘ Axis parsy | Retall Lending and Payment Group (Local Office/Branch): Axis House, Tower-2, 2nd Floor,
' 14, Sector-128, Noida Expressway, Jaypee Greens Wishiown, Noide-201301, UP

Axis Bank Lid., 3rd Floor, Gigaplax, NPC - 1, TTC Indusital Area, Mugalsan Road, Airok, Navi Mumbal - 400 708

Registered Office: “Trishul®, Jrd Floor Opp. Samartheshwar Temple Law Garden, Ellisbridge Ahmedabad - 380008

{An IS0
Certified

~.,BANARAS BE

Z.,BAN ADS LIMITED

{1 ¥ (An Export House Recognised by Government of India)
r?!—"r & —ﬂa-" Office : A-1 Industrial Estate, Varanasi-221106

v e PROISA2-FITO1E1-Bdjdines) E-mail:resinghi ;;I:m:r:sl:-eac Cam F-.'E:.I'-I':E"HIFJE'E-'J.'HIIM

Company)

E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY

CIN Na LOT 3 TLIF S00PL DDA H4]

| (Enforcement) Rule, 2002.

| E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financlal |
Ammmmﬂh:um Interest Act 2002 read with proviso to Rubs B(B) of the Security Interest |

NOTICE
Pursuant to Regulation 29 read with Regulatmn 47 of the Securities
and Exchange Board of India (Listing Obligations and Disclosure

Mofice = hereby given o the public in ganeral ard n paricular o the Bomower(s) and Guaranons) That the til:lm'
described immovabla property is mofgagedicharged (o the secured creditor, the physical possession of which has been
faken by the Authorised Officer of Secured Creditor will be sold on "As Is where Is", “As s what is” and “Whatever
thers is” on BEG22022 for recovery of Ra. 16,14 444/- (Rupeas Shdean Lakh Fourieen Thousand Four Hundred Forty
Four Oy} dues &8 on 05.01.2022 with fulure IMenssl and costs dua (o tha secunad chadiion from 108, RAVT PAL UDAR &
2 MRS RACHNA UDAR in Loan Nos, PHRO1 2600451371, HTRO1 2800492613 Plasse refer the appended auchon

Requirements) Regulations, 2015 (Listing Regulations), Motica is
hareby gwven that a meating of the Board of Directors of the
Company is scheduled to be held on Thursday, January 20, 2022 at
3:00 P M. at the Registered Office of the company to consider and
approve standalone un-audited hnancial results of the Company for
the quarter ended December 31, 2021 and to consider other

matiers

The said Notice may be accessed on the Company's website at
hitp://www_ bblinvestor.com and may also ba acoessad on the Stock

Exchange websites at hitp://mww. bseindia.com and hitp.//

WAW. NS&INCIA.Com Ej.-' order of tha Board
For Banaras Beads Limited

schadue hor necessary catails -

KNOWN ENCUMBRANCES | IF ANY) Mot Known

RESERVE PRICE (INRS.) Ra. 25,34, 180v- (Rs. Twanty Five Laih Thirty Eght Thousand
Cne Hundrad Elghty Oty

EARNEST MONEY DEPOSIT (IN RS.) R8.2.53,818 (Rs, Two Lakh Fifty Theee Thousand Eight
Hunedrad Elghisan Only) through DRPO in favor of "Axs bank

N Itd,' parytda at Dedl
BIDIMCREMENTAL AMOUNT R 10,000/ {Ra Tan Thousand only)

Sd/-

iOF BIDS | TENDER WITH EMD
Shashmnk Viasishiha

LAST DATE, TIME AND VENUE FOR SUBMISSION | Till 3rd Feb, 2022 nlest by 05.00 PM. Axls House, Tower-2,
E &nd Floor, |-14, Seclor-128, Nowda Exprossway, Jiypes
Greans Wishtown, Molda-201301, UP. sddressed io b

(R.K. Singh)
Company Secretary a

Varanasi

120172082

Placea
Lale

DATE, TIME, AND VENUE FOR PUBLIC E-AUCTION

hittpa:/iwewa bankeauctions. com

| Prowider s maniioned above

On 41k Fab, 2022 babasan 11.00 A M snd 12100 Noon, with
unlimited extensons of 6 minotes sach al wab portal

g-duction tender documents containing e-auction id form,
declaration edc., are avadable in the wabsie of he Servica

Jyothy labs
JYOTHY LABS LIMITED

CIN: L24240MH1992PLC128651
Regd. Office: ‘Ujala House’, Ram Krishna Mandir Road, Kondivita,

SCHEDULE - DESCRIPTION OF PROPERTY

GHAZIABAD, UP.

Limited at their web portal hitps:/fwww.bankeauctions.com

weh portal hilps www bankaauchons. com.

Authorized officer of the Bank during office hours from &:30a.m. o400 p.m.
Date - 13.01.2022, Place- Noida

ALL THAT PIECE AND PARCEL OF THE BUILT UP APARTMENT BEARING NO. C-T48 ON TTH FLOOR IN BULDING/
TOWER NO. 12 HAVING A SUPER AREA OF 109,82 50 MTRS (1180 SQ. FT,) {COVERED AREA B48 50 FT,
BALCONY & UTILITY WARD 140 50. FT. AND COMMON AREA 194 S0. FT.) ALONGWITH UNDINVIDED AND
IMPARTIBLY PROPORTINATE SHARE IN THE LAND UNDERNEATH THE BUILDING AND UNDIVIDED ¥
PROPORTINATE SHARE IN THE COMMON AREAS OF THE BUILDING INCLUDING ALL EASMENTARY RIGHTS
ATTACHED THERETO ALONGWITH RIGHT OF USE TO GENERAL COMMONLY USED AREAS AND FACILITEES
EARMARKED FOR COMMON USE OF ALL OCCUPANTS WITHIN THE SAID COMPLEX TOGETHER WITH RIGHT TO
USE THE RESERVED CAR PARKING SPACE IN THE COMPLEX, BEING PART OF THE RESIDENTIAL COMPLEX
MAMED "RIVER HEIGHTS® SITUATED AT VILLAGE NOOR NAGAR, PARGAMA LONI, TEHSIL & DISTRCIT

Fnr nﬂ-dtmm mm&dmalmall,p}unmfumﬂullnt provided in the secured creditor's websils

The auction will be conducted onlire Brough the Bank's approved sendos provider Mis.C1 Indis Private Limiiad af their

For any ofher assistance, tha intending bidders may contact Mr. Shashank Vasishitha, Mobile. No. +31- 3T18104374

Sdi- Authorized Officer, Axis Bank Lid.

Andheri (E), Mumbai - 400 059.
Tel: 022-66892800; Fax: 022-66892805;
Email Id: secretarial@jyothy.com; Website: www.jyothylabs.com

Pursuant to Regulation 29 read with erstwhile Regulation 47(1)(a) and
other relevant Regulations of the SEBI (Listing Obligations and
Disclosure Requirements) Regulations, 2015, NOTICE is hereby given
that a meeting of the Board of Directors of Jyothy Labs Limited is
scheduled to be held through video conferencing on Friday, January
21, 2022, inter-alia, to consider and approve the Unaudited Financial
Results of the Company on Standalone and Consolidated basis for the
quarter and nine months ended December 31, 2021, with limited
review thereon by the Statutory Auditors of the Company.

The aforesaid intimation can also be accessed on the website of the

Company i.e. www.jyothylabs.com and on the website of the Stock
Exchanges i.e. www.bseindia.com and www.nseindia.com.

For Jyothy Labs Limited
Sd/-

Shreyas Trivedi
Head - Legal & Company Secretary

Place: Mumbai
Date : January 12, 2022

UTTARAKHAND STATE CO-OPERATIVE BANK LTD. (Apex Bank)
IAIRHTS ITSA ':Ergem:ﬁ ?EEEE o (20w Siep)
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EORM A
PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insclvency and Bankruptcy Board of India
(Voluntary Liguidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
HANKOOK TIRES INDIA LLP

|Name oF corrorATE PERSON (D
2.| Date of incorporation of 2000472017
Corporate Person

3. Autt‘u:umy under which Corporate
Person is incorporated /registered

: Curpurate |den1|tg,-' number { limited
liability identity number of
Corporale Person

Reqistrar of Companies, Delhi

AAJ-2143

5.| Address of the registered Office
and Principal office (if any) of
Corporate Person

Plot No 24, Kh. No. 20019, Ground Floor,
Naveen Vihar Extension, Village Begampur,
North Delhi 110086

29.12.2001
(Intimation received on 11.01.2022)

fi.| Liquidation commencement date
of Corporate Parson

7.| Name, address, email addrass,
telephone number and the
registration number of the
Liquidator

Mr. Sapan Mohan Garg

Insohvency Professional

Reg. No: IBBIPA-O021P-NO0315
2017-2018/10903

Add: C-585 Basement, # Z-94

Defence Colony, New Dealhi,

National Capétal Territory of Delhi-110024
Email: sapan1@yahoo.com;

liquidator. hankook(zgmail.com

Contact No.: 9810502994

10.02.2022
(thirty days from date of receipt of
intimation i.e. 11.01.2022)

|8,| Last date for submission of claims

Motice is hereby given that the HANKOOK TIRES INDIA LLP has commencad voluntary
liquedation on 29.12.2021.

The stakeholders of HANKOOK TIRES INDIA LLP are hersby cafied upon to submit a
proaf of their ciaims, on of before 10.02.2022 (thirty days from date of receipt of intmation
1.2 11.01.2022), tothe liquidator at the address mentioned againsttem 7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the peoof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties. o
Sapan Mohan Garg

Liguidator, Hankook Tires India LLP

Reg. No: IBBIIPA- 002/IP-NO031 57201 7-20181 0903

Add.: C-585 Basemenl, & Z-34, Daefence Colany, New Dalhi,

Date: 12.01.2022 Mational Capital Territory of Delhi-110024

Place: Defhi

Email: sapanili@yahoo.com / liquidator.hankooki@gmai.com

INTEC CAPITAL LIMITED
Publication Demand Notice
NOTICE UNDER SEC. 13 (2 OF THE SECURITISATION AND
RECOMSTRUCTION OF FINANCIAL ASSESTS AND ENFORCEMENT
OF SECURITY INTEREST ACT 2002
Demmand Notice dated 18.11.2021 sent by Speed Post on 20011.2021
1. WS VISHAL FORGE (BORROWER)
THROWGH IT: PROP, MR, VIJAY TULSIRAM BADE,
PLOT Mo 35, GUT MO 24, GAROD, MIDC WALLLI
AURANGABAD-L31136
ALSO AT: GUT MO, 74, PLOT KD, 35134,
AT VILLAGE KARDDI, AURAMGABAD

Form No. 5
Debts Recovery Tribunal, Lucknow

(Jurisdiction- Part of U.P. and L.l!hr'lru:h:ll]
BULT Unvarsity Ho 1-I MNear Hanuman Satu Mandir,
cknow-228 007

Summons For Flllnq l"iphj l Appearance by Publication
OA No. 312/2020 Date:- 17.12.2021
(Summons to defendant under Section 19 (4) of the
Recovery of Debi due to Bank and Financial Institution
Act, 1993 read with Rules 12 and 13 of the Recovery
Tribunal (Procedure Rules, 1993)

BANK OF INDIA APPLICANT
VERSUS
M/S MANCHESTER OF THE EAST & ANOTHER
DEFENDANTS

To,
1.Mis Manchester of the East a proprietorship
concern of Smt. Shubha Bansal having its principal
place of business at C-12, Sector H, Aliganj,
Lucknow, LILP.
2.5mbL Shubha Bansal wife of Shri Amil Kumar
resident of C-12, Sector H, Aliganj, Lucknow, U.P.
DEFENDANTS
In tha above noted application you are requinred (o file
reply in paper Book Form in Two sals along with
documents and affidavits (if any), personally or
through your duly authonzed agant or legal prachitioner
in this Tnibunal, after serving copy of the same on the
applicant or his Counsel'duly authorized agent after
publication of the summaons, and thereafter to appear
before the Tnbunal on 14.03.2022 at 10:30 A.M. failing
which the application shall be heard and decided in

yourabsence. REGISTRAR
DEBTS RECOVERY TRIBUNAL,
LUCKNOW

FORM NO. 5
DEBTS HECU\IER‘I’ TRIBUNAL

6001 University Road J_1rH1r|u|1r Setu Temple,
Lucknow-226 007
fArea of Jurisdiction- Pan‘ of Uttar Pradesh)

SUMMONS FOR FILING REPLY & APPEARANCE BY PUBLICATION
OA No. 373/2021 Date:- 10.11.2021
(Summons to defendant under Section 19(4), of the
Ftemuer}zr of Debts and Bankruptcy Act, 1983 read with
Rules 12 and 13 of the Debts Recovery Tribunal
(Procedure Rules, 1993).

0.A. No. 37312021

BANK OF INDIA APPLICANT
VERSUS

M/s Ruhanshi Enterprises and another

To DEFENDANTS

Defendants:

1.M/s Ruhanshi Enterprises, Flat No. 302, Rohias
Residency, La-Place Bunglows, Shahnazaf Road,
Lucknow through its sole Propnetor Smi. Mikky

arwal

2. 5mt. Nikky Agarwal wife of Sn Ritesh Agarwal, Ro
Flat No. 302, Rohtas Residency, La-Place
Bunglows, Shahnazaf Road, Lucknow.

In the above noled application you are requirad to fila
reply in paper book form in Two sels along with
documents and affidavits (if any), personally or
through your duly authorized agent or legal practitioner
in this Tribunal, after serving copy of the samea on tha
applicant or his counsel/duly authonzed agent afler
publication of the summaons, and thereafier o appear
bafora the Tribunal on 28.01.2022 atl 10:30 A.M. failing
which the application shall be heard and decided in

your absence, Realstrar

Debts Recovery Tribunal,
Lucknow

FORM NO. 5
DEBTS RECOVERY TRIE

G600, 1, University Road, Hanuman Setu Mandir, Lucknow
(Area of Jurisdiction, Part of Uttar Pradesh and Uttarakhand)
SUMMONS FOR FILING REPLY & APPEARANCE BY PUBLICATION

Dated: 08.12.2021
Lummaons o defendants under Section 19(3) of the
Recowery of Debis due to banks and financial Institution Act,
1993 read with Rules 12 and 13 of the Debts Recowvery
Tribunal (Procedure) Rules, 1993,

Original Application No. 433 of 2020

BANK OF BARODA W5, M/5 RISHI ENTERPRISES & ORS.
To,

1{MS5 RISHI EMTERFRISES, through its
proprictor Mrs. Ra] Kumari Kukreja,
Registered address at 402, Surya Square
Apartment, Vikalpkhand, Gomib MNagar,
Luckmow, LILP
2 IMRS5. RAJ KUMARI KUKRELA, W/O Late LD
Kukreja, R/iD 402, Surya Square Apartment,
Vikalpkhand, Gomti Magar, Lucknow, U.F.
3 |RISABH KUKREIA, 5/C Late L D Kukreja, RO
402, Surva Square Apartment,
Vikalpkhand, Gomti Magar, Lucknow, LR
4 |MBS. NARMRATA KUKRELA, W/D Shri Rizabh
Kukreja, R/O, R/O 402, Surya Square
Apartment, Vikalpkhand, Gomt Magar,
Luckrow, U.P

..Defendants
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Tl erdre o witvgn ohfises & ne A ore we e w5, fareh e o vie 75 wftrere afd, aerii wrftrara arftred g ) o) gfte o 154 fam o an wee e wiing dfe e wier @ A fafira e 5 | YHP 3PHASE BENCH GRINDER 1
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i = v e e e wen fash @ st o e o ow wedei P = aea Praife s & s ek s ardt fiem omim ) wdem e vt g g e el 989 s Em| 8. | 2 HP. HEAVY DUTY BENCH GRINDER 9
7. SR AT 1 T ST T 30 W S @ wie ai e # 7 e o fiem 4 srae v o= weE S arm o i 6w e Eam el ai 8. g deiET w1 e [DOVBLE BEARING 3 PHASE)
e v e s e R -fenai @ e | aften fore e i nm‘mmnﬁqﬁmﬁ.wﬁ:mﬂmm&ﬁﬁmmﬁsﬁruagdaﬂﬁ;:umw% Lﬂqﬁﬂﬁ[ﬂﬁﬂﬁlﬁm 3. | 2 HP BENCH GRINDER 3 PHASE i
2 9. IOV A= Hidlods el H gl 10 .06 © Wiitgra AT &1 famn ©iF S0 aaqm S1E A W w1 96T SRR S SE U a1 S Wt © 6 oiE W wee w6l 10.) 2 HP 3 PHASE FLEXIBLE SHAFT GRINDER WITH SHAFT | 1
welEmEl 1. e wm s T e e ge 10 v @ a6 o w i g o i e Rreges i famars v weer i fao 3 e e e wear i fao Fum 11.] Z000KG, (40 CWT) " CHARIKA HAMMERS" SELF 1
¥ 2 2, e it & we A, Fremf w9 g o e s &, e e e o wemm R e el 12 wesfa e P el Srend v o witrgr st g aifim o) omir) e i EAhEE
13, MR T | WA Al 9 T8 w1 14, WF W waitie S8 S, FEan, WaE S Haw diei | H o | ahid 8T R O w0 @ See 4 )T 9 ) aawera| #) # 9 OPERATED TYPE (WITH ELECTRIC MOTOR)
ﬁaﬁlﬂ "“Iﬂ?ﬁﬂ ﬁmlﬂl‘“ ﬁqfhmmﬁﬁﬂmﬂ lﬁ"ﬁ*‘ﬂm “ﬂﬂgﬂ imm*ﬁ'%‘%ﬂ 2% Forarm a6 ) & et i F & aven T et 4 wwfRes 89 w3 e o w0 aree fiem s ) S s 89 12| "CHARIKA= POWER PRESS CAPACITY SUITABLE FOR | 1
wl [T ( EGECEE D i 300 TON (WITH ELECTRIC MOTOR)
ST @ T T WA 9 R FwiNnEve ol Hedn g6 feo HOH, AR, e e e feie - 28.01.2022 HHA— e 11.0 0 aal 13.| MECHANICAL BILLET SHEARING MACHINE FOR 1
Forsh— e Tt vt <6 oTreTaTd o ford wreeraEvE Ao W) i f0 o nar st | nrite wfed | e www ) wie s ) s & s 9 f i e g Paifa R SLTINEG M D STEEL WAFALT (Y
1 791 = s 7 P s 3 FrrET =1 =i s Trard | e 9 U we T R EaiEa T anfE ) ofe v e 9 e adee v afia $ e 9 e 9 e i @ L ";“”T‘:"HE"T-'"G&T‘J:’E;TM i 1
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T W B arel | W |
5 D : 13.04. Authorized O
faiss ¢ 13.01.2022 I : g attrsa AMUBR | | banr INTEC CARTAL LTD

In the above noted Original application you are required Lo
file reply in Paper Book form in two sets along with
documents and affidavits {if any] personally or through your
duly authorised agent or legal practitionear im this Tribunal,
after serving copy of the same on the applicant or his
counselfduly authorised agent after publication of the
summons and thereafter to appear before the Tribunal on
10.02.2022 at 10.30 A.M. failing which the application shall
be heard and decided in your absence. Registrar

Debts Recovery Tribunal, Lucknonw

f‘i-nan::i“.ep. .in

New Delhi
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TG TR qAT TSR0l G | IRATashHt
IBBI/IPA-002/IP-N00315/2017-
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Tan: W-585, AT, #918-94 fetha hicr, 8
fooet, T Tetar, & feeei-110024

e sapan10@yahoo.com;
liquidator.hankook@gmail.com

Feh |, 9810502994

10.2.2022 (=T It <kl fafer 3raiq T1.07.2022

 d =
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S, T STAT Sy oI 3 fafer

/-

|UF WEA W

fafer: 12.01.2022 W, ¥he Ed Ifear gwwent
o et Usit. §. IBBI/IPA-002/IP-N00315/2017-2018/10903
AT W-585, WAL, #9g-94 TEhE e, T fooell, TGT ISwEm,

& faeeti-110024, T8 sapanl0@yahoo.com;

liquidator.hankook@gmail.com

POST-OFFER PUBLIC ANNOUNCEMENT TO THE PUBLIC SHAREHOLDERS OF

PUNIT COM MEF!CIALS_I__I_J_IMITED

purats h:Enntle.atu:m Huml:uar L5120081H12
Registered Office: Al ; |
b

Crpan Offar for acquisition of up to 62,400 ll”Slrl?-Twu Thousand Four Hundrad] fullgr pall:l up ithr shares of face value of
T10.00/= (Rupeass Ten Only) each ('Equily Shares’) representing 26.00% (Twenty-5ix Percent) of the voting share capital of
Punit Commercials Limited (PUNITCO or the Target Company’), at &an offer price of 765,00/- (Rupess Sixty Five Only) per
Equity Share, payable in cash ('Offer Price’), by the Acquirer in aceordance with the provisions of Regulations 3 (1) and 4 of
the Securities and Exchange Board of India (Substantial Acquisition of Shares and Takeovers) Regulalions, 2011, and
subsequenl amendments therelo, [(SEBI (SAST) Reguiations’) ('Oifar].

This Post-Offer Pubdic Announcemment is being issued by CapitalSguare Advisors Private Limited, the Manager to the Ofer, on
bBehall of the Acguirer, incanneciion with (e Offer made By (e Narayanam Vinita F|;_|;| [Acguirer') 1o iha Public Sharehalders of the
Targel Campany, pursuant o and incompliance with the provisions of Begulation 18 (12) and other applicable provisions unoer
the SEBI (5A5T) Regulaticns (PoPA". Thes PoPA should be read in continuation of, and in conjunction with the; @) Public
Anncuncement dated Monday, Nowember 01, 2021 (P&}, (b Detalled Public Statement dated Monday, November 08, 2021,
published an Tuesday, Movember 09, 2021 in the newspapers, namsly being, Financial Express (English dakly) (All Editions),
Mumbai Lakshadeep (Marathi daily) (Mwmbai Edition), and Jansatta {Hindi Daily) {44 Editions) (DPS'); (c) Letter of Offer dated
Friday, Decembsar 03, 2021, along with form of Acceptance cum Acknowledgement {'LoF’); and (d) Dispatch advertisement of LoF
dated Saturday, Decambear 11, 2021, published on Monday. Decamber 13, 2021 in the same newspapers in which the DPS was
published; (ff Pre-Offer Advertisemant cum Corrigendum o the Detailed Public Statement dated Tuesday, Decembar 14, 2021,
published on Wednesday, Decembar 15, 2021, in the same newspapars in which the DPS was published, This PoPA is being
published in the same newspapens inowhich the DPS was published

G

| YRS <hiUeeT el3 il WA [(1Hes )
A o Finonce | (T # S TR i witoor fefes fafea)

USiiehd hTAIE: giMe . 6, Dol qd, UM Ul fafeds, S HhiuiNe Uleh, AN Se9M, HER WRIW & 9WH, TAEed A6, Ha|
(ufgem ) JFE-400070
I HEAT: W Ffued U WiEAT HUngE fd, 9§ 9, T-6, deei-2, ATL-201301

hedll ol
(wfasfa fea (wemiw) frammaett 2002 @& fraw s(1) aor Ui IV & GER A 9@ & fad)

St foh, fordar aReeafl & gfafoeron od gafmion qon sfafa feq gams sifafem, 2002 % siaria dRma Sfrea de seii wEAw fafes (T
H Suaures fafed) o wifgra siferrt o &9 | aon gfayfa fed (geri=) femmaet, 2002 & fr=m 3 o @y afed ar1 13(12) & 3fava 9o i)
T TN XA U HHAT o WITIHd AR 5 F8T Al afta RoTeRe/ (i) AR=X() 3o a1 &l i o1 fafr § 60 feAi & iR = # afig
TR e e e fdw feam o

FOERE 9 AR F A9 dled # % 1, 370 TIERT FOTERe/ATR= a2 3 Sl &l gfad fman sar & o sreieeert 7 & gfagfa f
YA et 2002 % 99 8 o Wy ufa sifufTam it ¥R 13 1 3U-9NT (4) * Ad S Yed kAl 1 AN I U SAUBEAE 7 T8 I
Sftfa weaf 1 west & foram ©1

TR <Rl S Sfad IRE o foifaad o o g Suced 9 o W § SR & 9/ 13 i 39-4R (8) o W o i 3T i 7 |
a9 €9 & RUTMRE! AT W ST I TAIGERT Haeh fopa St & & o =et i aftfq weafa &1 sxemme 7 & qen 37 sl & fRe off e &
A 3H W A % W1 T8} A afta AR o fag deirauwte (q9 | Seauwid aftid) & TSt o 3TEE B

—mﬁm—umﬂwuﬁmaww—w‘wm—ﬂﬁ]
fafer

“TRUT RIS H.=00000390 ), (ST | O Goie o, ST=2107 U 5, UI=2005, 2107, 5 0 § 6.5.2027T, %, 39057353/= o o (%
TR), T fsteed e 3l-2101, 2, 5 T 6, TA-1703 T 4 S-1703 T 4 g T PG o5 ARG FAEH TR o 9
fafwes (muemer), Bga | ww-1703 wE 4, 89 siefe sfeg-01, deet-70, Awer) faew =)

RS TS (WE-HUTIRE ) | WA TR, ST G2N-201301 1 Geft AT o fen

7 . 22

bl FeI-T
A faed gde urer fafwes (ufmmms #®)
CIN: U40100TG2005PLC045445

TSI HTAICTE: WA(E AaX 4, WG e S, FEeeh fWel, W,
%ETIEH?{— 500081, AT

§H’& é =ﬁam"r faert AT
AT UT ToRel g, 2016 3R SHEH 3TefiA oA MY fafrmt sieia TaggRT g < St § R Ao oot faged
o IR fafes (uReEE #) (i WUl ) w WOl S dateddl U Seed Wi it e (aRamm
wisea) fafeem, 2016 & fafem 32(T) @ (L) * sidvia - 9= & Team @ CJd® § et 7, S| § S
FB ¥ “aul W $B WNE & iR “far e emeR” W wehfra/frvE & SR W ekt wRafd w6 s
T ¥ 1 foret & T <6 T RRelt oft yeRR @t aRfedt o) aifoaf & fo @)
T < v wifererr & aftfa dufs 1 sl it el Jar yem, Aed v E-Tade afiae s
(TTETHUA) & W ¥ JE9Ee hitps:/nbid.nesl.co.in/app/login @ HTEAE | ERT |

“FH shliardl &l SNavdeh Uus, Sa% U=, Hoon anfe | 13.01.2022 & 28.01.2022 doh
T AT
T S SR/ W T 08.02.2022 9 14.02.2022 %
STHST STHT ohi ohl AT Tare 21.02.2022 ohl 314G 05.00 &1 deh
e ohl [ard IR aHd 24.02.2022 THITed, qex 03:00 sIol & IMH 05:00 SIof deh
h. | S—AICIHT | Taehl oh 1010 IucTed qREuraan ST 9ed (&, ®) Toasl (& #)
k) & frfafee we/ate
1. | @te 1 1,45,500/- 14,550/-
Yl ST (FERTE) # Ho9 T W SUSTsH + 18% sfewet
TR 3T R
2. | @fe 2 1,900/- 200/-
e H AR HEad H ITaed FeR 3R +18% sfewed
freRR
3. | AT

*Aszuming full acceptance in this Offer

8. The Acquirer accepts full responsitdlity for the information contained in this PoPA and for her obligations specified undear
SEBI (SAST) Regulations.

g The SPA franeaction is yet to be completed and |z under process.

10, A copy of this PoPA will be available on the Securities and Exchange Board of India's website at www.sebl.gowin, the BSE
Limited's website at www.bssindia.com and the registered office of the Target Company.

11.  The capltalized tarms used in this PoPA shall have the meaning assigned to them in the LoF, unless olhersise specified.
ISSUED BY MANAGER TO THE OFFER

MANAGER TO THE OFFER

CAPITALSQUARE ADVISORS PRIVATE LIMITED

208, 2nd Floor, AARPEE Center, MIDC Road Mo 11, CTS 70, Andheri (East),

Murmibad 400 093, Maharashira, India;

Telephone Number: +91-22-68840500) +91 98742 BI532;

Email Address: tanmoy barnerjes@capilalsquarne.in pankita palsi@capitalsquara.in;
Website: www capitalsquara.in;

Contact Person; Mr. Tanmaoy Banerjes  Ms, Pankita Patal

SEBI Registration Mumber: INMOOO012215;

CAPITALSQUARE ™

-'fnammg inguther g crosis valee

For and on behalf of the Acguirer

Date: Wednesday, January 12, 2022 Sd/-
Flace: Mumbai Harayanam Vinita Raj

1. Hame of the Target Company Punit Commerciaks Limited fafer, 13 S, 2022 S 'S ThigATqH eS & fad
2. Mame of the Acquirers and PACs BMarayanam Vinita Ra| (Acouiner) T ﬁv_vﬁ/m IIT&J'OF:T S Bean
There are no persons acting in concert with the Acquirers for this Otfer. L —
& Mame of Manager Lo the Offer CapitalSouare Advisors Privale Limied
4, Hame of Registrar to the Offer ‘Weniure Capital and Corporate Investments Private Limited = -
s Copenterdei sfrea siacat o s
51 Date al Chpening of e DMar Thursday, December 18 ?{I?1 __,L' ¥
52 | DateaofClosingofthe Offer Wadnesday, December 28 , 2021 (Feeerdt T T - 14?5} I wear -281001
6. Date of Payment of Conslderation Monday, January 10, 2022 Eils \/
i s Details of the Acquisition S Ui R
Particulars Froposed in tha Actuals Ll 13 ( gﬂ) [ 8(1)]
Ofer Documant S,
7.1 | Offer Price TES5_00y- 65.00/- FERERGAT 7 SISTT 3RS 4 & UM ATHRT & v H A gREfadl & gfop{fad=or gd gafHior qem gfasfd
7.2 | Aggregale number of Equity shares tencered 62,400* 200 fed yadH A 2002 @ Siaela &R ufcRyfa f2a (JachH) Frammae 2002 @ 99 3 & &1er ufdd aRT 13(12) & IfAid Uad
7.3 | Aggregate number of Equity shares acceptad B2 400* 200 gl & JANT=Id, b AT an faifed 10.05.2021 i @1 off, /¥ SuReal / desdbaial /TREXT #7dl 3Trerm 2l
74 | Size of the Open Ofer T YHUTS TET (Y BT UAT: 2581, STHAT AR I, AT Tell, d0AY SOlliRRT dicsl e, AYR—281001 TAT IcHTE YT
(Mumber of Equity Shares multipied by AP . 141, MAGET DI, ol 961 gRUS & U, TERT, AYRI—281004), HT YAE JF MRV YATE amdl 9—¢
Offer Price per Equity Share) ¥40,56.000.00/-% £13.000.00, ST fIER, W AR, HYR—281004 (TNeR), Seig HAR G e Ty Farfl afar e, 1€ . 06, VETRrs MaeH, 7R
7.5 | Shareholding of the Acquirers before SPA/ PA (TReR / derdhapdl) BT ol # afdfd, 28.04.2021 & IR, Fel R B, 11,94,280.00 (TUY TIRE g IR &R T Al )
a) Number of Equity Shares Nil Nil A1) B agell @1 [y de dfderds ax1 iR A9/l grol 91 AW, Y9RI SIS & A1, Sad g Bl uiid @1 A 4 60
b} % of fully diluted Equity Share capital Ml Mil feqal @ 3iax, URRFTAN &R BT HET AT o7 |
7.6 | Equily Shares acquired by way of SPA (1) SuREarl FEiRd g@&mr IR &1 IR &)1 3 A%a 81 g& ©, 31dyd YdggRl SURS! /TR TAT SRR Pl
al Mumber of Equity Shares 1.76.775 1,786,775 ?:ﬂ%lﬁ frar AT ® & eriexdERed %[ Tgi ?ﬂTﬁ =1 faeRforg wwafca &1, Saa et P 9 8 @ Ay ufdd S
bl | % of fully diluted Equity Share capital 73 B6% 73 66% ?géﬁw @l ?ﬁﬂﬁ;’g) @ gd‘fd SAEY HWH;TW @ Hdl‘ll*ﬂ%ﬂ W%%foéig Tﬁﬂ;“ Wﬁm ?ichr%r -
2) SURGAl BY H JAT SITATIRT DI UAGgRT AT ST BT oI —as T B AT BT
T'? Equmr:s-huru .ﬂﬂlll-H'ld.Hfﬂ'y'ﬂﬂﬂﬂ' - g fodll ot freT &1 oF—<7 ST 7, a1 5. 11,94,280.00 (¥UY TIRE &R AR BOR QT Al A1 A1) 3R 39 W S fEargar
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Advertisement under Regulation 18(7) in terms of SEBI (Substantial Acquisition of Shares and Takeovers) Regulations, 2011.

This Advertisement is being issued by D & A Financial Services (P) Limited (“Manager to the Offer"), for and on behalf of the Acquirer(s)

M/s Hindon Mercantile Limited and Mr. Kapil Garg, pursuant to Regulation 18 (7) of the Securities and Exchange Board of India (Substantial

Acquisition of Shares and Takeovers) Regulations 2011, in respect of the open offer to acquire shares of APM Finvest Limited ("APM"/

"Target Company"). The Detailed Public Statement ("DPS") with respect to the aforementioned offer was published on Friday, 03

December, 2021, in Financial Express (English-All Editions), Jansatta (Hindi-All Editions), Lakshadweep (Marathi) Mumbai edition and

Pratahkal (Hindi), Jaipur edition.

1. Offer Price is Rupees 47.50 (Rupees Forty Seven and paisa Fifty Only) per equity share.

2. Committee of Independent Directors (Hereinafter referred to as "IDCs") of the Target Company recommends that the open offer price
of Rupees 47.50 per fully paid up equity shares is fair and reasonable based on the following reasons:

a.  OfferPriceis higher than the price as arrived by taking into account valuation parameters and such other parameters as are
customary for valuation of shares of such companies, which comes to Rupees 35.73 per share.

The IDC's recommendation was published on 12" January, 2022 (Wednesday) in the same newspapers where Detailed Public

Statement was published.

3. This Offeris not a Competing Offer.

4. The Letter of Offer dated 04" January, 2022 has been dispatched to the shareholders on or before Friday, 7™ January, 2022.

5. A Copy of the Letter of Offer (including Form of Acceptance cum acknowledgement) will also be available on SEBI's website
(www.sebi.gov.in) during the offer period and shareholders can also apply by downloading such forms from the website. Further, in
case of non-receipt/ non-availability of the form of acceptance, the application can be made on plain paper along with the following
details:

Name(s) & Address(es) of Joint Holder(s) (if any), Number of Shares held, Number of Shares tendered, Distinctive Numbers, Folio
Number, Original share Certificate(s) and duly signed share transfer form(s).

6.  Intermsof Regulation 16(1) of the SEBI (SAST) Regulations, 2011, the Draft Letter of Offer was submitted to SEBI on 9" December,
2021. All the observations made by SEBI vide letter no. SEBI/HO/CFD/DCR-1/P/OW/2021/39749/1 dated 29" December, 2021 has
been incorporated in the Letter of Offer.

7. There have been no material changes in relation to the Open Offer since the date of the PA, save as otherwise disclosed in the DPS,
Corrigendum to DPS and the Letter of Offer.

8. Details regarding the status of Statutory & Other Approvals: Approval of Reserve Bank of India ("RBI") is required in terms of RBI master
direction DNBR.PD.007/03.10.119/2016-17 dated September 01, 2016 for transfer of management and control of target company being
NBFC Company. Acquirer through the Target Company have submitted an application before RBI, at Jaipur vide its application dated
2" December, 2021 and the approval of RBI is awaited till date.
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9. Schedule of Activities:
S. Activity (Original Schedule) (Revised Schedule)
No Days & Dates Days & Dates
1. | Date of Public Announcement Saturday, November 27, 2021 Saturday, November 27, 2021
2. | Date of Publication of Detailed Public Statement Friday, December 03, 2021 Friday, December 03, 2021
3. | Filing of the Draft letter of Offer to SEBI Friday, December 10, 2021 Friday, December 10, 2021
[ 4. | LastDate fora Competitive Offer(s) Friday, December 24, 2021 Friday, December 24, 2021
5. ' Identified Date* ' Tuesday, January 04,2022 Friday, December 31,2021
6. | Date by which Final Letter of Offer will be dispatched Tuesday, January 11,2022 Friday, January 07, 2022
to the shareholders

7. | LastDate for revising the Offer Price / number
of shares.

Thursday, 13 January, 2022 Tuesday, January 11,2022

8. | Date by which the committee of the independent
directors of the Target Company shall give its
recommendations.

Friday, January 14, 2022 Wednesday, January 12, 2022

9. | Date of Publication of Offer Opening Public
Announcement

Monday, January 17,2022 Thursday, January 13,2022

10. | Date of Commencement of Tendering Period
(Offer Opening date)

Tuesday, January 18,2022 Friday, January 14,2022

11. | Date of Expiry of Tendering Period
(Offer Closing date)

Tuesday, February 01,2022 Friday, January 28,2022

12.| Last Date of communicating rejection/acceptance and
payment of consideration for applications accepted/
return of unaccepted share certificates / credit of
unaccepted equity shares to demat account.

Tuesday, February 15,2022 Friday, February 11,2022

*The identified date is only for the purpose of determining the public shareholders as on such date to whom the Letter of Offer would be mailed.
Itis clarified that all the Public Shareholders (registered or unregistered) are eligible to participate in this offer at any time prior to the closure
oftendering period.

The Acquirers accept full responsibility for the information contained in this Pre Offer Advertisement and also shall be jointly or severally
responsible for the fulfillment of the obligations under the Offer and as laid down in SEBI (SAST) Regulations, 2011 and subsequent
amendments thereto.

This Pre Issue Advertisement will also be available on SEBI's website at www.sebi.gov.in.

Issued by Manager to the Offer on behalf of the Acquirers

D & A FINANCIAL SERVICES (P) LIMITED

D A 13, Community Centre, East of Kailash, New Delhi - 110065.
Tel:(011) 26472557, 26419079, 26218274 Fax: (011) 26219491
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